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4 . IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
» %
0.A. 1347/95. . Ot. of Decision : 13-11=95.
Khaja Naggeruddin Ahmed R «» Applicant.
| Vs .
‘_ 1. The Chimef Ca:nmsral Manager,
Yy (Telecom), Andhra Pradesh,
QT st Hydsrabad.
I 2. The Dy, General Manzqe.(Tslacom).
Administgation, Hyderasbad.
3. The Genaral Managar, (Tslacom)
Warangal, Warangal Dist,
4. Telescom District Manager, ,
Karimnagar, Karimnagar Dist. +. R®spondants,
; Counsal for the Applicant : Mr. J. Kgnekaianh
f Counsel Per the Raspondants : Mr. K.Ramulu, Addl.CGSC.
: ’ s
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C.ORAM:
2' » THE HON'BLE SHRI JUSTICE V. NEELADRI RAD : VICE CHAIRMAN
i L
1 -4 THE HON'BLE SHRI R, RANGARAJAN : MEMBER (ADNN;)
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—Tity to initiate or continue the Discipiinary action in

NSUER LN ¢ : \

Tegard to the ailfgations tor which the delinguent is pan-

| o Al m
sacuted, if the Oiscipiinary authority, go%ng through the
judgewsnt, uhereby the delinguent is acquitted ,reelis that
. ' + ' ' )
the initiation or centinuation of tne disciplinary procesd=-
R !

_ N ' i

ings saeiuaranteo. ~Hence the order of re.nstateisnt with the
' ) 1

"consequantial venefits as vuserved will notidebar the

]
i
Oisciplimry Authority to initiate the Oisﬁiplinary Action
for the very same ailfgations.wuhich are thé sub ject matter =f
. . |>_ N ‘ ‘
the befors the Criminal Court, for wnich né is uitinately

acguitted, if tie circumstances warrantost, after perusal ™
! i . 3
3

of tha judgement in the tfimihal Appeal N%:?dz/gt{//ln the

result, the applicant hag to bpe rainstata% and thé per iod
i

of suspension and ths period from tne datd of dismissal till

: ) ‘

the date of reinstate.snt as per this ord;r have to D; traatad_

. - I .
as on duty. Hence the applicant 1is entithad for the differsance
3 ‘
‘ [
forthe period of‘suspension/and the pay &nd allowances for the
]
IP .
perivd irow tne ogate of dis.issai tiit t?e date & nad to

I

]

pe reinstated as per thls oroer.‘ﬁf in ;+e meanwhile any of

P (.

Lrvh :
his ju.iors promoted, tha spplicant hag &o pe congidered for
4 i -

promotion, ) i
) . .
6. The applicant hag to report to Resﬁondent No.4 alonguith
a : o
o i
copy of this order on 20-11-95, §f he fails to report on

20—11-95; the period Prom 20-11-95 ti;%!tna@date he 1s goinﬁ

po ve ranorted haﬁ‘tn‘Ha *reafed as le%vs for. ghich ha may

apply.‘ 1f Pdf any reason the applican% canngt oe réinstatad-,
| i

Dﬁ'20*11-95, he is entitled to the upp&pay and ailowances

:F . 0015.
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. It is stated tor the sppliicant that when he approached

|
Respondent No.4 reguesting for reinstatenent in view of his

acquittal, he was not taken into service anc hence he is
contrained to fiie tiis U.A. praying for guasning the
: Uny ‘
proceedings No.E-4/93~94/21 dt.19-10-83, holding the same
: i
as illegal, null épd void and for cbnsequential direction
|

to the Respondents to reinstate the applicent to the previous

post with all attendant benafits,

St
4, The Tribunal or the Respondents,are concerned only with'

the ultimate resuit of tne judgement and not with the allfga-

|
tions in the charge sheet., When adwittediy, the appiicant

. |
was rewmoved frow service, in view of tne cunviction for tne

-~

offences refered to i1n SC 161/81 on the fiie of tue sessions

Court, Karimnagar, the applicant had to oe reinstated uhen

P

once the said conviction is set aside by the Appellate Lourt..
It is needless to say tnat in such a case thst the entire
pariod inciuding period of suspension till the date of

rainstatenwant .ad to be neid es on duty, whereby the appii-

et b e

cant will e not only entitled to the full pay and other

allowances or the difference, as the case may be but aiee {ac

. . [
isigntitled~Fo; consideration for promotion, ié-any of his

juniors was already promoted.

Se Before cofcluding, we nave to poserve that it is nowu

well establighed that it is opan to the Disciplinary Autho-

X
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Prom that date till the cate he is going to be informed
about the posting., 1his ordar of réinsi.at.u‘..ant does not -
deuar the initiation oFf Uisciplinary Proceedings, if the

Circuwstanc.s warrant as raferreas to in the esrlier para.

7. The 0.A, is or._eraeg accordingiy at the admission

stage. No order as to costs. //

ELETFED TD L] 702 SChy

To
1. The Chief General N;arsagei(Telecom)
A.P.Hyderabad.

2. The Deputy General Manager(Telecom)
Adminfietration, Hyderabad,

3. The General Manager, (Telecom) ‘Warangal,
Warangal Dist,

4. The Telecom District Manager, Kari‘mnagar,..'
Karimnagar Dist.

5. One copy to Mr.J.Kanakaiah, Advocate, CAT.Hyd.
26‘./6ne copy to Mr.K,Famulu, Addl «CGSC.CAT.Fyd.

7. One copy to Library, CAT.Hyd,

8. One spare copy.

pvm,
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KARIMNAGAR :: DISTRICT.
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IN THE CENTRAL ADMINISTRATIVE
TRIBUNAL : AT: HYDERABAD.

"

C.C.No of 1996,

]
in
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O.A.Ne 1347 of 1995.
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Material Papers; 5

1. Dismissal order of Applicant.
b Page === 1
2. Order Cope of the CLA.NO%%47/
' Page; 2 to 6. ’
3. Comtempt Notice dt,22.3.9%.
|
. Page; 7. %8
4, Postal rECeipts.
Page; q

5. Replay notice issuedby .
' Respondents.

Page- k@a -

¢

- 1 .
'.'...._l.......‘.‘I...'..‘O..l'o..

Field on;

N

R Field by; Jalli Kanakaiah,

Counsel for App licant
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